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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH. PUNE

APPEAL NO. 14s OF 2024 (WZ)

EARLTER ORTGTNAL APPLICATTON NO. t02/2024 (WZ)

WITH

r.A. NO.163t2024 (WZ) rN

APPEAL NO. 145 OF 2024

BRIJKISHORE HARGOVIND AGRAWAL & Anr. Appellants

VERSUS

UNION OF INDIA & OTs. Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 i.e.
PRINCIPAL CHIEF CONSIIRVAT'OR OF FORESTS (HEAD Or

FOREST FORCE) MAHARASHTRA STATE, NAGPUR

1. It is specifically submitted that the Notice for the above titled

appeal received this Respondent, hence this Respondent is filing

affidavit in reply in relation to this Respondent only.

2. It is submitted that the appellant challenged the Environmental

Clearance (EC) dated A510212024 granted by the Respondent No. l,

to the Respondent lrlo. 3 i.e. M/s Adani Power

-/--
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Maharashtra Ltd. "Gondkhairi Underground coal Mine" having

production capacity of 2.013.0 MTPA in the mine area of 862.00 Ha.

located in Mllage Gondkhairi, Tahsil Kalmeshwar, Distt. Nagpur. It is

submitted that the contention of the appellants is that there are

violations of conditions as laid down by the Notification of

MoEF&CC dated t4logl2o06 which requires the mode of public

hearing and proceedings of the public hearing were neither prepared

nor published within the stipulated time and thus, the EC granted by

the MoEF&CC dated 0510212024 rs without following the procedure

prescribed in EIA Notification, 2006.

3. It is submitted that the said proposal has been initiated by the

present Respondent No. 3 for diversion of 87.351 Ha. Forest Land for

Gondkhairi Underground Coal Mine project as the said coal block has

been allotted to Adani Power Maharashtra Limited during the 2nd

Tranche of Coal Block Auctions in November, 2021 to meet the

growing demand for coal and reduce the dependency for high cost

imported coal. The operation of the mine will create opportunity for

both direct and indirect employment in w'hich local youth will be

fff
(

provided opportunity to get trained in various skills.
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4. It is specifically submitted that no deforestation will be

underlaken since the mining operations are through underground

method deploying the latest technology. The Chief Conservator of

Forests (T) Nagpur and Deputy Conservator of Forests (T) Nagpur

inspected the site and found that there is no any violation of Forest

(Conservation) Act, 1980. It is also submitted that the non-forest area

covered under the project is not under the provisions of MpF(A) Act,

1975 by virtue of application of Section 35 of Indian Forest Act, 1927

and are not reco gnized as deemed reserved forest as well as not

included in the area identified as "forest" as per dictionary meaning of

forest as intimated to the Expert Committee appointed under order

dated l2l1211996 of the Hon'ble Supreme Court of Lrdia. Even No

felling of trees is involved in the project. It is submitted that, as the

User Agency has submitted all related undertakings required for the

Department, the said proposal was recommended for approval under

Section 2(ii) of Forest (Conservation) Act, 1980 subject to various

conditions mentioned in the proposal, to the Government of

Maharashtra vide letter dated 1011012023 a copy of which is annexed

WExURE-I
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5. It is submitted that the Government of Maharashtra

recommended the said proposal subject to conditions proposed by the

Respondent No. 9 with one additional condition i.e. User agency shall

submit the details of land for Compensatory Afforestation (CA), prior

to the commencement of work, if required, vide its letter dated

2lllll2023, on the basis of this the Government of India accorded

"In-principle/Stage-I" approval to the said project subject to

fulfilment of conditions mentioned in the letter dated O2l0ll2024.Itis

specifically submitted that the Conservator of Forests (T) Nagpur

submitted compliance of conditions of Stage-I approval to this

Respondent, hence compliance report submitted to Government of

India vide letter dated 0110812024 a copy of which is annexed as

ANNEXURE-II.

,.ord.dl'firr, approval
to the said project subjJct to fulfilment of conditions rdentioned in the
letter dated 1210912024 a copy of which is annexed as ANNEXURE-
m. W.

DEPONENT
Hence this affidavit.

Place: Nrypo
Dated: oftt+ October, 2024.
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I

De.-glJCI.*g3g*..._,

SOLEMN AFFIRMATION

I, Pandurang s/o shivajirao pakhare Aged about +5 yrS., occu.:
Asst. conservator of Forest, Nagpur Division, Nagpur, R/o civil
Lines, Nagpur, Dist: Nagpur, do hereby take oath & decrare on
solemn affirmation and do hereby verify that the contents of all the
above paras are true and correct to my personal knowledge and
belief and have been drafted by my counsel as per my instructions
and read over to me in vernacular. Hence, verified and signed on
this o l*day of eeW*r,2o24at Nagpur.

.%s+
DEPONENT

I KNOW THE DEPONENT

^ffirbott^ar36.-
tf,t . oilr b6r tr and hshe
traa ls llrdoel beldy.-.
uro6&b..-clpryiL..*.*

AouocfiEr
RHilH(U BMHUARI, TA@I'fi

HOTARY
IEgttrArea

m*rarrfu $ds lnc;"'
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Annerrdc R- /

ol'licc of 'l'ltc I)rirrcip:rl Chict r'r,,*.lXil,,TL rr,,r*rt. (llol'tf) Maharastrtra Stateo
Itnrngiri l{onrl. ('ivil Lirrcs, NaBprrr 440 001.

lhc '\rllitionll I'r'incilrrrl Chief ('onsen.nlor of t.'orcsls Anrl Nortnl ()tficer. rll*hrrashtra State,
llarrrgiri llolrl, ('ivil I incs. Nagpur .:140 001.

l .rna i I apeglbrdirlg.m;rh3 lbrcst,4 gov. i n

\1rgpJ|)1r51.|:1nni|Ntr[)crk.l7/l..(.^.sl/PlD-408247/Nagptlr/21-24l".
Nagprrr 440 (X)l I)r ' ' /10/20n.

I rr.

l)rjrrciptl Sccrctan 
1 Forc.sts).

Rer cnuc and l:ttrcsl I)cpanlncrrt.
\lentrrlar I \lurrrbai-Jl.

Sutr: Dit'crsion ol'87.351 ha oI lbrcsts lor thc ConcJkhairi Unclerground Coal Mine
ffgjcct at villagc condkhairi 'fah. Karmeshwar, Dist. Nagpur in favour of'
ll{/s. Adani Porver Maharashtra Ltd. in the state of Maharashtra-Regarding.

Retl Chief Conservator of Forests (T) Nagpur lerter no.Desk- I 0/Land/CR- l I 52i23-
24/467. Dtd.27.06.2023.

The covernment of India has launched new Parivesh i.e.,2.0 version, Hence, the User Agency has
reeistered aloresaid proposal aftcr 28th June2022. The parivesh lD Number generated is
( F P \1H,&{ I N/QRy/4082 47 tZ02Z)

l'0 In this connection, Government of lndia has issued notification vide dated 2g10612022 and
Project Screening Comminee has been constituted as per para No.g of the said Notiflcation.

l 0 rhe said proposal was discussed in the Project Screening committee-l meering held on
07 02'2023 and this offlce vide lener dated 16.06.2023 was again informed to submit query
compliance ro User Agency as desired by the pSC-l committee.

1'0 The User Agency has comptied above shortcomings vide letter dtd.27 .06.2023.After compliance
of'said shortcomings, the proposal was accepted on Parivesh portal by Menrber. Secretary, Deputy
C0nservator of Forests (Forcst Conservation).

5 0 l'he chief conservator of lrorcsts ('f), Nagp ur on 27/0612023 had submitted proposal to thisolficc for cjiversion of 87'351 ha. Forest land lbr condkhari [Jnderground coal Mine project atvillage conr'lkhari l'ahsil Kalmeshwar, District Nagpur in the State of Maharashtra in lavol of M/s.Adani Porver Maharashtra Limited lor seeking approvar unde r Forest (conservation) Act, r9g0.6'0 fhe Dcputy conservator of Forests, Nag.pur Forest Division, Nagpur has submined its part-rl

IT:::[:?arivesh 
porrar on 3u05/2023. The copy or rhe same is encrosed on pase No. 27 to

0 votDt 
R o\APccr 

& NooAt zrJRMuflE srR\NAGpuR\s7.35 r HA\DrvFr*nr ^r o, ... . . .

i !1 I l-ls56q I 6

a

,

\
\tZ

.4",',
{*/
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- r) \llcr tlr.rl. 1f1g r.trtl 1'1'rlrtrr'll \\'l\ (lr(( tl\rc(l ttt lltc l)rtricct Scrccning C'ontnrittcc'll rnccting

l:ci,l .,. -r 1)- -1r)..: lht. t.hrcl (.{r,\cr\irlrrr trt' l.trICsls ( l), Nagptrr flnd [)cputy c'onscrvator of

r,r1r!r. \.r{l,rrr \\('r\ l1r\'\.1'}l itt tltc tttt'cltrtg llrc t'S(' l[1cr tlt0rrlttgh dclihcrati<ln and discussion

.ic. .ir'.j ',' '\"{ (1rr1,r'}trr(l('\,{ lht Irt)l\(r('11 l1r1 ltp11r1 il[)Pr(]!ill llr (iovcrttttrcrrt ol lndia' 'l'hc bricI details

"'r'i'r.1 ti lrrrl\\r.tf r..l),'ttl'l il\ lllltlcl

' \,\rnrlh\h.rrrr ('rr.tl lllttk rrl I \lll'r\ ennncil) is an ttttdcrgrotlnd coal rninc allotted as

..'rttttlcNr.rl nll|)c lrt.l''.(cl('nllr'ccollolllic tlcr'cloptlrcnt ()l'llrc nation'

. lr\l.rl n.qrjrNnrr.nl trl l,rrrtl rs S6l.()() lru shich ittclttdcs ti7."'l5l ha of Rcvcnuc ["orest land

rtittr'lrsirrrtrr.J :rrrtircc iltrll) 0n(l ?7J (r.lll ltn rrf tton-lorcst land.

) lr\R'\t l.rrrd rnrrrlrcrl xl lhc srtrfhcc rrill rcrrtain undisturbcd as no infrastructurc activities

pilnnr.'J rn lonst llrrtl nntl nrctlro(l ol'rrrinirrg is undcrground.

; \lr')insl,lrrnrrnslppror,cd[rr.\linistrvolCoal vidclcttcrdtd.09.0 1.2023. qi; r()R hrs br'r'n grrnrcd vidc lcucr no.lA-J-l 105146/2022-lA.ll(M), dtd.13.02.2023 lrom
\linistn ol [..nvirtrrrrrrc.nt [:orcsts and Clirnatc Change.

, Ftrit'St applicaritrn lir divr.'rsion 87.351 ha olforest (undisturbed surface area) land
t' ide prrrpt'rsa I \ o. FpnJ H &.t IN/eRy/4, g 24 4j l2OZ2 dtd.06.0 I .2023 .> ToR tor El.'\,.\'rp *as approved bl,Expert Appraisar commiftee (coar Mining) in itsmeerinq held on 1i.01.2023

t-n tn::t*]:I"5j"ttr, l"rd p."p diversion are as under:- (p-p-No-44)

subm ined

e

C \iOr.0€R D\iCpCCf & NOoAt ZURMURT stR\NAGpuR\87.351 HA\OlvtRsloN ot 87.151 HA 6oNDxHAiRl-coAt-MlNEs ro-4o824r ooc

_ . Details of
I ehsil virr"r"_ -- Land withln Gondkhari Coal Block

- Kalmes

. (a/mes,

Jur]/ey Area
No. (Ha)

lry.t cono

Area

within
ML (Ha)

Total
Area
(Ha)

Name of
Owner

Legal Status

wa,r _*-Gondkhairi
0.1

717

7.44

Revenue Dept Zrarmeshwar conJfr.,Jr;.--
[eEs:1uel**Sg!orr,ai,.i ; ,;rt *j:: r*if.l

Revenue Dept Zu
Forelt Dept Section d pr

-Ilrggg,lyarffi Forest Dept1d) ui
3.02

Section 4 RF

-Jg,tg$war Go!d$r[ , iir- * 3ni{914-l!ry1--g9jg1!jtf, *ras , 036-L,trsrir{__'?;[ ril."KalmssJ:fv3t* *_I"{lL * ,; ff-r . -:lryer - _ _. .__,. Karra: - o,t o ri
, xeh$lryrl * __rq'_li __] _lr, L ;;

lSySlyS oupt Zudpi .lunot

lqgl!pel!
R6venr,^ n^-0.36 section 4 RF

Zudpi Jungle3.1

57.27
Forest DeptI 0.12

L*Q,oi-
1 3.48

Section 4 RF
xe_venue Deot 7r rdni
nevenue oepi

. _-vpr JunBte

Tttdni t,,^-r-

- ror.tt odl
Re_venue--Dept

Forest Do^r

Section 4 RF

ZudpiiunJs
Sgction 4 RF

.^drmesnwar Karli- * _t 192 I 1.71 7.77

^a,rneshwa
Kalmeshwar

Karli 1e3 j rs si 15.12

194 4.03 4.03
Kalmeshwar I Karti 195 1.96 1,95

-.::::-spl-_
ner.j:!_e!Pl-
Rwenue Dept

:sgtlqll_tl
Zudpi JungleKalmeshwar i Rarli 198 0. 13 0.13

Kalmeshwar I Karli 799 0,32 0.32 Revenue Dept
--*::r*i-llEre

ZudpiJungle

ZUdoi lr rnot^
Kalmeshwar Karli 207 0,47 0.41 Revenue Dept

Kalmeshwar Karli 202 3, 90 3.9 Forest Dept Section a ps

Kalmeshwar i Karli 204 0.050 0,05 Revenue Dept ZudpiJwEle-

l5lPrgt

i

1

i

I

l
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/ )r

-,,trffi!{p3}ttF

)oi, o o4 o 04 , tlnvenuc :"'l : 1":' f ill:
, Karmeshwar i::l: ir,i ; ;; ' o tt ] :",:'l:1,_ ::::: i::::i:::l:Karmeshwar :!.',' ;;; n oo 0 04 f ::,:::::::l: 1:::li:i::l:

Xalmeshwar . Xnrlr )^o o Otr 0 06 Rcvt:ntlr: Deltl l't'tdstl 
'unHlrl

Katnreshwar 
- xar| 

;; ; ;; 
- 

0 ll , , Revenue Dept zudpr 'Junglc

xrt,n,,rnrur,- Krtlr 
ir',, o, oq? , ilevcnueDcpt, 

zudpr JunBle

,,-,_-..,.,.,^,,. K,rrlr i or I i Hevenue Oept I Zudpi Jungle(atn)('shwir. *":' 
;'l; 

' 281 
' 

2.Bl , illevenueuepr 
I euoptrutts

."', --,....," Xarlr - r rr Revenue Dept Zudpi Junglc
Ri!,n1r'5h!v.tr ::,;, 2J0 l3s 1.35 : . Il'l-l^ ""1, ';;;,;;;;;,' xarl ::i ; i, ;;; , , ::'"n'u 

DePt ZudPi rungre

*r,r'"rn*r, . *"1' z3g 1.lz ; ;; i . ::::::: :::: ::::l l:::l:
:,:*::r: i:l i:t );:Z ),:i f ,:U::::::i :;:::ii:::l:
|.,rirrrcshttar. Karlt

266 121 r21 I i::--";";;;;'
' Revenue uePt 4uuY,v,o'-

726 , 726 r , 
Zudpi jungte. . :: i r rr Revenue DePt .

1
, '"'lr"l'-- ' 6t'5)t I e' trr- | - -

-,*i;r 
*;offiir,{ffi t-ta' ro t d i ve rs i on o f d i vers ion

o.O f-fr.nropoiof f*t Ut n--)t.t.ri r ln,erpround Coal Minc project at village Gondkhari

*,i^,,,n*,, . *,,11 , ::X il , ,^;,; i i :il:::illl , llllillllll .xain,esh*,ar. I"]' i;;; l;l;] o, J ll: .rngrerr,n,rrn,uur'. Karh I zrs o2g , iu I , RevenueDept ZudprJt

lmesh'ar. Karli .'':.::-. I ,es l-_^^. lForestDept iSecttonot
H nsna 

- 
lVaddhamana , :; ,i11 : ;l:;_? l'!Y ', -Fore't 

Dept , section 4 RF

H,nsna - W3dd,hamu'l- i;;l;;i- 87.35L

upliftment of the PoPulation.
, No deforestation will be undertaken since '

method deploying the latest technology'

environment and carrying the operations in

area,

7 Aflorestation is also planned in the block area, With the operations of this mine, the local

and surrounding economy will also get a boost.

10.01 "l'hc site inspcction rcporl of the Deputy Conservator oilrorcsts, Nagpur Forest Division.
Nagpur (P-P-30 to 32) and thc Chief Conscrvator ol'l;orests ('f). Nagpur are enclosed on
(1,-P- No. 24 to 26)

10.02 'fhc block was under auction fbr commercial coal mincs from

" 'l'ranchc vide coar mincs Spcciarprovision act 20r5 and was

D \ror.fn ,\Apccf & NooAr zunMUnr 5rN\NAGpUr\8r 3s1 HA\DrviRSroN ot sr.35l HA. GONOxhArfir_coAt*MTNES 
ro_408247.ooc

:iJi,i'il:'i:L::;i' "i'*,ioy'"::::?ffii:ffii 
Minc prolec'[ a'I v IraEU

Tahsil Kalnreshrt'ar" 
piuitt Nu"ur. in the State of Maharashtra'

./ 
The condkhairicoarbrock has been arotred to Adani power Maharshatra Limited during the

2ndTrancheofcoalblockauctio.,i,.No,.z02ltomeetthegrowingdemandforcoaland
reduce the dependency for high cost irp"nta coal' The.coJt utoct has been allotted for

commercial "' ;;;;ti and noi limited to any particular industry'

z Alrhough trr. rin. iu, been alloned i*;;;.tcial use of coal' APML plans to utilize the

coal for consumption in its nearby ,o*-., piun, torur.d at Tiroda and also sell it to other local

, ill'.'ffiX:J$il:'J;ne wi, create opporrunity ror both direct and indirecr emprovmenr'

l,ocal youths will be provided the opportuniry to get trained in various skills through

company,s skill training program including under cSR which will create an impact for

) the mining operations are through underground

APML is also committed for protection of
a safe, sustainable is also planned in the block

Ministry of coal in 2nd

vcsted to M/s ApML vide

16 lP t s c
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, 07 .r-he User Agcncv has subn"':l lJ',l:fiilfi TfT#iJ:.:1;l:l;'I H:JU
Maharashtra Statc [)ollrrlion Contr

424 A)

l2'0,I.hcDcputyC]trnscrvalorol.Iirrrcsts.,Nitgpttrljtlrcstt)ivision..Nilgpur(|,t271o29)and
Chicl' Conscr,',,,u' t't' ljorcsls ('l')' Nflgprrr has acccptcti'int 

""tlsal 
for rJiversion of'

87.1-5Iha' Irorcsl llrrtl (l'/2J)

l'].0tttr,icrrrlfllris.lhc;lrtlllttsttlisrcctllltntcnrlcdfrtrnp;rrrtvalunrtcrthescction.2(ii)ol
rhcF.rcsr(conscr,,rrti,,n)n.r,ionosutriccllolhcfollowingcontlilions:-
l-l.l l,cgnl slilttrs nt'tnl it"t'r lnncJ shall rctnaitt unchangcd' 

cr is hanclccJ

l.j.: ljt'rcst lnttd *.,itt t,c lrarrdcrl tlvcr tlttly aflcr rcqttirctl non.filrcsl lirnd lor thc pro1c.

.ffidutrclcrtakingthatthcdctails.o[landforCompcnSatory
,\llbrcstation (CA) lbr Gonclknari coal ilock lnrc a ttOZ'oo,nal, 'i,,:il$;t ;.T,lffll

rl.i

I i.{

i::;:T''1,:'1,:';1,1",[ il,]iX"iii',il:' il;,:';;;;;, ru,ii surabardi' Pendhari'

\\racltlhanrna villagcs <ll'Nagpur rJistrict ol'Maharashtra stato would bc provided during

lilrc stage (lrsrr-ll) r)[ forcst clcarancc aftcr icjentification of thc samc as per crircrial

guideline of thc lbrest department in fit' of <liversion of 87'351 ha' forest land for the

pro.iect' ^ r.,-^ e^--.' Denartfi€nt shall be

The non-forest land transferred and mutated in flavour ol the Forest Department sl

norifiedb),thestateCovernmentasRFunderSection.4orPFunderSection.2gofthelndian
l-oresr Act. t927 or under the relevant il;; (s) of the local Forest Act' latest within a

period of six nronths from the date or irrr. or itrgr-rr approval. The conservator or Forests

(T). yavatmal shall report compliance in this regard along with a copy of the original

norificarion declaring the non-forest land unat' itttiln'4 or Section-29 of the Indian Forest

Acr. lg2Torundertherelevantsectionsofthelocal 
ForestAct'asthecasemaybe'withinthe

stipulated period to the Central Covernment for information and record;

The User Agency shalltransfer the cost of raising and maintaining the CA plantation as per

conditions stipulated above, at the cunent wageiate, to the State.Forest Department' The

scheme may include appropriate proririo'n for anticipated cost increase for rvorks
r3.5

scheduled for subsequent Years;

trffi State covernment sha, charge rhe Ner present varue (Npv) for the 87.351 ha lorest

arealobediverredunderthisproposalfromtheUserAgencyaspertheordersofthel_Ion'ble
SupremeCourtoflndiadated3oll0l2oo2,0l/08/2003,2810312008,2410412008and
ogt*stzolg in tA No. 566in wp (c) No.20211995 and as per the guidelines issued by the

Minisrry vice terers No.5-l/t998-FC (Pt.ll) dated l8/09/2003, as well as letter No.5-

2t2006-FC dated 03n012006 and 5-312007-FC dated 0510212009 and File No,5-3/201l-FC

(Vol-l), Dated06/0112022 in this regard'

b) Additional amount of the NPV of the diverted forest land, if any, becoming due after

finalization of the samc by the Hon'ble Suprerne Court of lndia on receipt of the report from
rhe Experl Gommitlee, shall be charged by the State Government from the User Agency. The
User Agency shall furnish an undertaking to this etfect.

13.7 Useragcncy shall restrict the felling of trees to minimum number in the diverted forest land
and the trees shall be felled under the strict supervision of the State Forest Department and

olcr l() 111g I 
jscr Agcttcl"

0;\IOLDER 0\Apccr & No0At' zURMUR€ srR\NA6puR\or.35r HA\orvERsroN ot Et.J5r HA. GoNDxHATRT_coA!_MrNis 
ro_4oE247.Doc 18 1;'41'
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ll.:-:tl-,of'tlllirrg ol rrccs slrilll bc tlcpositctl h1 rhc tjscr Agcncy with the State Forest

LC pit rln.l c lt Lr.r.g Arr rlrc rrirr,rs rcccrr,ctr rr.rrr lrrc rrscr ;rgc,c! rrrrrcr rlrc prrriccr slrir, hc tr.nsrcrrcd/ crcpositcd

lo ('4;1.1 1rr1 lrrrrtl .rrlr llrr.rrglr il.,ttp.,,,1.,,,rir:csl_r.rric.rrr/),rr.g A, tlrc rirrrtrs rt.,.r,ircrr r1.rrr rrrc rrscr;r[crc\ rrrr<rcr rlrc prrriccr. cxccpt,u:.-,:,n1. rcalizcd ror

tcgcttt'rltli.tt/ tlcr'r;rre;rlrrrrr rrl'ralcl1.zt,rrc. s5^ll tra ,rnn.farracl to ('AMI'A throrrgh thc c-

l):l-\ l'l)cllt tt'tt'tlttlr lo llrc tlcrigrrtl(.(l ;rdc{\p1t (rf lllc \lnlc ('onccrnctl:

I t l0 lhc l,('1l1r1l ol tlir'ctrirrrl ol lhc rri<l li,rcrt lnrrtl rrntlcr lhis apProval shall hc for a.pcriod co-

lcrtttittrrs rr itlr thc lrcrirrtl oI rlrc rrrirrrrrg, lcasc prrrn<rsctl t. hc grantcd trndcr thc,vlincs and

\1 ilrcrills (l)cr'cloprrrcrrl & llclltrlatirrg) Act, l()57 as arncn<lcd or Rulcs lrarnecl therc

rr rttlc r:
l i l I l'lrc ['scr ,'\gcrrcr slrlll prcgrrrrc , sclrcdrrlc lirr sLrrrcnrlcr of thc minccl otlt and reclaimed

lirrcsl 1',,',., in ilcc()f(llncc rvith cris(ipg rrrining plarr and suhntit thc same along with an

rrlttlcrtlkirrg rrr strrrgltlcr tlrc rrrirrcrl orrt nnd rcclairnccl lorcst lancl as pcr such schedule to thc

\lolrlj&('(' bc'firrc Irnnr ol Stagc-ll approval urrclcr thc FC Act for clivcrsion ol thc said

Irrrcst land:
ll'12 l"hc rrrirting activilics sSall bc rcstrictcd and thc lJscr Agcncy shall undertake mining in a

phascd nlcnncr allcr taking duc carc lor rcclamation olthe rnincd ovcr area.

l-l .ll [:ollorr ing acti\ itics slrall lrc updcrtakcn by thc Uscr Agency lor the managcment olsalety

1(1nC:

(a) lJscr .,\genc1' shall cnsure demarcation of boundary of safety zone and its protection b;"

erecling adequare number of 6-8 feet chain link fencing to avoid incident ol trapping ol
rlildlifc. Prescribe RCC boundary pillars with DGPS coordinates and adequate number ol
rvatchers under the supervision olthe State Forest Deparlment shall be deployed.

(b) In casc of the mining leases adjoining the habitation stretch of the boundary of the safet1

zone of the lease adjacent to the habitation/roads should be properly fenced by the user

agency at the project cost to protect the vegetation/regeneration activities in the safetl

zone.

(c) 7.5 meter Safety zone shall be maintained as green belt around the mining lease area to

ensure dense canopy cover, regeneration, precautions for safety of rvild life from dust/noise

and vjbrations shall be taken in this area by the State Forest Department at project cost.

(d) No MininglNo blasting/ No transport will be allowed from 6 pm to 6 am.

(e) Conrrol Blasting with minimum duration during day time will be allorved, the User Agencl'

will rnaintain rccord lor inspcction for the forcst staff'

(f) watcr sprinkling during mining/haul roads and approach road.

(g) Strict compliances of mitigation ntcasures suggcsted in Mine Closure Plans. Wild Life

Mirigation l>lan and conditions of Environment Clcarance and NBWL if required.

13.14 lJscr Agcncy shall obtain linvironmctttalClcarancc as pcr thc provisions of the

[invironmcntal(I)rotccticln)Act'198(t,if.applica[rlc.

13.15 I;ollowing activitics, il'applicablc, shall bc undcrtakcn by the tlscr Agency at thc Project

cost:

(a) preparation and implcrncntation oI a plan containing appropriatc mitigative measures to

mjnimize soil crosion and choking of strcams;

1U; ntunting of adcquatc drought hardy plant spccics and sowing ol'sccds irr the appropriate

)rea u;rtnin the mining lcasc to arrcst soil crosion;

0:\t0t0ER 
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(c) constructi.rr.r'chcck rr.r.s. rcrcrrri.rr,rr.c rririls,r()llg rhc c()n(otlr l() arrcst sliciing <J<lrvn of'

thc cxcavalcd rnarcri.rl , :.,.. ,.,, qc ro onsurc that that
(<J) Stahiliz-c rl)c rrr,crhrrrrlc, drrrrr,s 5r.rr,,r.,riarc graclilrg/ hcnching so as to

ijfl:: l' fi il :;::,:i.Jli, ill;l H l;, 

,;: 
: : I I ; :,; :,, *:*,,

ll'16'l'hc la'out plarr .r'thc pr.,.sirr srr,il rr.t bc changccJ rvilhout pri,r approval oI ccntral

(ior.crn rrrcnt.
l,l.l7 No lahour carnp shlll hc cslrblishcd on thc firrcst land.l'l'ls surtl,ric;r firc*,.od. prcfl.ra6ly rhc alrcr,rrc fircl. shall bc providc<J br rh1-tls Agcncy to

thc ltbourcr nllcr purclrasilrg rhc sarrc [i.rn thc statc I't,rcst Dcparlmcnt or thc Fclrest

[)$'cloptttcttl Corpornlion u, in1, otlrcr lcgll sourcc ol'altcrnatc fircl'
l'l'19 ttre rro,,,,.tarr of rhc divcrrccl l.rcsr larrd shall b0 ,rl,riir'it, arcater) on gr.und at the

prtr.iccl cost. as pcr thc dirccli.ns oIthc conccrncd Divisional Forcst Offlccr'

]: ]O No darttagc to thc tlora and lhuna oIrhc acjjoining arca shall bc causcd'
li':l No additLnal or ncrr,parh rvill bc con.srnrctcd insidc thc fbrcst area for transportation of

cottslructiorl materials lor cxecution ol'thc projcct work,
1i.22 T'he period of diversion under this approval shall bc co-terminus with the period of lease to

be granted in favour of thc user agcncy or the project life, whichevcr is less'

1i.23 The forest land shall nor be,r.a for. any purpose other than that specified in the project

proposal.

13.21 The forest land proposed to be diverted shall under no circumstances be translerred to any

other agencies, department or person without prior approval of Govt. of'lndia'

12.25 Violation of any of these conditions will amount to violation of Forest (Conservation) Act,

1980 and action would be taken as perthe MoEF&CC Cuideline F. No' ll- 4212017-FC dt'

29t0t/2018.
13.26 Any other condition that the Ministry of Environment, Forests & Climate Change may

stipulare from time to time in the interest of conservation, protection and development of

forests & wildlife.
13.27 The compliance reporl shall be uploaded on e-portal (https://parivesh.nic.ini).

14.0 It is therefore, requested that Government of Maharashtra may kindly recommend the proposal

approving fordiversionof 87.351 ha. of forests forthe Condkhairi Underground Coal Mine project at

village Gondkhairi Tah. Kalmeshwar, Dist. Nagpur in favour of M/s. Adani Power Maharashtra Ltd

under sectio n 2 (ii) of thc Forest (Conservation) Act, I 980' \

Encl. :- proposat 2 copies # r"\ttt'>
(Narcs{r Zurmure)

Addl, Principal ChiclConservator ol'Forests And Nodal Officcr
Maharashtra State, Nagpur

Copy forwarded to Conservator of Irorests (T) Nagptrr lor inlorrnation.

Copy forwarded to Adani Power Maharashtra Ltd; ['lot no,3l6, l'r Floor, Bhaskar Enclave, Behind
Axis Bqnk, Rabindarnath 'I'agor Marg, Civil Lines Nagprrr 440 001 for information.

"^, ^Eo ^\^o(c( 
& NOOAT ZURMUnE 5tR\NAGpUR\87,35I HA\DIVER5TON Of 87.35I ltA. GONol(HAtR|_COAL_MtNE5 tO 4082d7 n^.

544



Annq{tvr P,-2-
Government of India

(Forest Conservation Division)

To,

Online ProposalNo.:
FP/MH/M rN/QRY/408247 t2022

Subject:

Sir/Madam,

1. General Conditions

Dated: {tZl0l12021

The Principal Secretary (Forests),

Govemment of Maharashtra,

Mumbai.

Diversion of 87.351 ha of forests for the Gondkhairi Underground Coal Mine project at Villagc -
Gondkhari, Tehsil-Kalmeshwar, District Nagpur in favour of M/s Adani Power Maharashtra Ltd
(APML), in the State of Maharashtra - regarding.

Iam directed to refer to the Government ofMaharashtra letter No. FLD-3423/CR-310/F-10 datcd

21.11,2023 on the above subject seeking prior approval of the Central Government under Section 2 (ii)
of the Forest (Conservation) Act, 1980 and to say that the proposal has been examined by the Advisory'

Committee constituted by the Central Govemment under Section-3 of the aforesaid Act.

After careful examination of the proposal of the State Government & on the basis of 1he

recommendations of the Advisory Committee and with due approval of the competent authority. tlic
Central Covernment hereby accords "In-principle/Stage-I" approval under Section 2(l) (ii) o1'thc

Van(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion of 87.351 ha ol lorests for the

Gondkhairi Underground Coal Mine project at Village -Gondkhari, Tehsil-Kalmeshwar, District

Nagpur in favour of M/s Adani Power Maharashtra Ltd (APML), in the State of Malrarashtra subject to

fulfilment of the following conditions:

E-sisqqe

S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged

1.2

The User Agency shall transfer the cost of raising and maintaining the compensatory allbrestatiorr.

at the current wage rate, to the State Forest Department. The scheme rnay inclurdc appropriatc

provision for anticipated cost increase for works scheduled for subsequent years

:. !

t,:*Ef
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S. No Conditions

under this proposal from the User Agency as per the orders of the Hon'ble Supreme Court of India
dated 28.03.2008,24.04.2008 and 09.05.2008 in Writ Petition (Civil) No.20211995 and the
guidelines issued by this Ministry vide its letter No. 5-3l2OO7-FC dated 05.02.2009 in this regard

At the time or Orr,r.n
shall furnish an undeftakingto pay the additional amount of NPV, if so deteirnined, as perthe final
decision of the Hon'ble Supreme Court of India

1.3

1 ,l

1.5

All the funds received from the user agency
regeneration/ dcrnarcation of safety zone, shall
Bank Account pertaining to the State concerned

under the project, except the funds realized for
be transferred to Ad-hoc CAMpA in the Savinqs

1.6
The User Agency shall obtain the Environment
E,nvironmental (Protection) Act, 1986, if required

Clearance as per the provisions of the

1.7

The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by
erecting four feet high reintbrced cement concrete pillars, each inscribed with its serial number,
forward and back bearing and distance frorn pillar to pillar

1.8

TheUseragenCy,ifrequired,wil[undertakecomprehetrsivesoil."ffi
being diverted at the project cost in consultation with the State Forest Department. A scheme of the
same may be subrnitted along with the compliance report

1.9 No labour camp shall be established on the forest land

1.10
The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working
at the site so as to avoid any damage and pressure on the nearby forest areas

l.1l The forest land shall not be used for any purpose other than that specified in the proposal

t.t2 The layout plan of the proposal
Government

shall no1 be changed without the prior approval of the Central

l. l3 The forest land proposed to be diverted shall under no circumstances be transferred to anv other
agency, department or person without prior appioval of the central Government

l.l1 No darrage to the flora and fauna of the adjoining area shall be caused

1. l5 it is unavoidable and that too under strict supervision ofAny tree felling shall be done only when
the State Forest Department

l.l6

J'he us-er agency in consultation with the State Covernment shall create and maintain alternate
habitat/home for the avifauna, whose nesting trees are to be cleared in this project. Bird,s nests
artificially made out of eco-friendly material shall be used in the area, including forest area and
human settlements, adjoining the forest area being diverted for the project

t.t7 The User Agency shall submit six monthly self-compliance reports as on 1st January and lst July of
every year to this office as well as to the Nodal officer of the state
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S. No Conditions

1.18
The State Government shall monitor compliance of conditions of Forest Clearance and shall sLrbrnit

in this regard yearly report as on 3lst December of every year

1.19
Any other condition that the concerned Regional Office of this Ministry rnay stipLrlate, frorn tirne to

time, in the interest of conservation, protection and development of forests & wildlife

1.20
The User Agency and the State Government shall ensure compliance to provisions of thc all Acts.

Rules, Regulations and Guidelines, for the tirne being in force, as applicable to the projcct

t.2t
Grant of working permission to the extant proposal may be considered by the State Governntcnt in

accordance with the provisions as contained in the MoEF&CC's Guidelines dated 2t1.08.2015

2. Standard conditions

S. No Conditions

2.1
The State Government shall upload the KML files of the area under diversion in the E-green watclt

portal ofFSI, before handing over forest land to the user agency;

2.2

The R&R PIan shall be implemented as per the R&R Policy of State Governrnerrt in cotrsonancc

with National R&R Policy, Government of India before the commencement of the project rvork arrcl

implementation. The said R&R Plan will be monitored by the State GclvernmentiRegional Olllce ol'

MoEF&CC along with indicators for monitoring and expected observable milestones;

2.3

The User Agency shall undertake mining in a phased manner after taking due care for reclamation

of the mined over area. The concurrent reclamation plan as per the approved mining plan shall bc

executed by the User Agency from the very first year, and an annual report on impletncntatiotr

thereof shall be submitted to the Nodal Officer, Forest (Conservation) Act, 1980, in the concerned

State Government and the concerned Regional Office of the Ministry. If it is found from the annual

report that the activities indicated in the concurrent reclarnation plan are not being executcd by thc

User Agency, the Nodal Officer or the concern Addl. Principle Chief Conservator of- Irorests

(Central) may direct that the mining activities shall remain suspended till sLrch time. such

reclamation activities area satisfactorily executed

2.4

In the subsidence prediction study carried out by the IIT, Kharagpur, it has been mentioned that

'No working has been proposed directly under any of the water bodies'. The State shall ensure that

no working is allowed directly under the water bodies.

3. Specific Conditions

S. No Conditions

3.1

The violation carried out by NHAI in the proposed diversion area in tlre fonn of road shall be dealt

appropriately as per the existing Rules and Guidelines. The user agency M/s Adani Power

Maharashtra Ltd. shall obtain NoC from NHAI befbre Stage-ll approval.
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S. No Conditions

3.2

1'he gap planting within the area proposed for diversion with a minimum of 100 O,unrr r.**rr.
shall be carried out at the cost of the user agerrcy. A detailed plantation scheme in this regard shall
be submitted.

3.3
A certiflcate indicating that the FEM model is a 3D subsidence method shall be submitted and the
NPV shall be charged as per surface strain predicted by the 3D subsidence prediction model.

3.4

Since the area ol'air strip is located at the confluence of private and Govt. lands, a joint demarcatiorr
of Forest and Revenue Deparlments shall be undertaken to ascertain exact boundaries between cited
private survey numbers and Covernment survey numbers. In case the air strip is within forest land,
the actiorr lbr the removal of encroachrnent shall be taken by the state govt. or the said area shall be
excluded fiom the area proposed for diversion or appropriate action deemed fit as per rules shall be
taken by the State Governrnent.

Afier receipt of the compliance report on the fulfillment of the conditions mentioned above, the proposal shall be
considered fbr flnal approval under section 2 ofthe Forest (Conservation) Act, 1980. Transfer offorest land shall not be
alT'ccted till final approval is granted by the Government in this regard.

Copy To

L The PCCF (HoPF), Department of Forest, covernment of Maharashtra, Nagpur;

2. 'fhe Dy. DCF (Central), Regional Office, MoEF&CC, Nagpur;

l. lhe Nodal oflicer (FCA), Department of Forest, Govemment of Maharashtra, Nagpur;

.1. User Agency;

5. Monitoring Cell, FC Division, MoEF & CC, New Delhi for uploading on PARIVESH portal.

Your's faithfully

(Suneet Bhardwaj)
Assistant Inspector General of Forests

Signed by
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Office of the Principal Chief Conservator of Forests (Head of Forests Force),

Maharashtra State.
Additional Principal Chief Conservator of Forcsts & Nodal Officcr,

' " 
n' 
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ii J,li;,1 T, ?|i I;1, Iil; fr I 1 i::?.l;fJ l*,1;lill#..,t1l,": l,l 
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l\' U-nrail/Snectl I'ost No.Desk- I7/FCA-S2 lPlD-408247Nagpur/ | 0 y :i 2024-25

Nagpur - 440 001,

'l'0,
"l"he Assistant Inspector General of Forests (FC),

Government of India,Ministry of Enviomment, Forepts

and Clir:rate Change (Forest Conservation Division),
Indira Paryavaran Bhawan,New Delhi-l l0 003.

Date: \ !g lza2/)

As per the Compliance subrnittecl

Conservator of Forest Nagpur ancl

Sub: Proposal for diversion of 87.351 ha of forests lbr thc Goncll<hairi

Underground Coal Mine project at Village Gondkhari. 'l'chsil-

Kalmeshrvar, District Nagpur in favour of M/s Adani Power Maharashtra
L,td (APML), in the State of Maharashtra.

Ilef: 1. Government of India MoEF &, CC, New Deihi, letter no. FP/MI-{-MiN/

QRY/-4082471 2022, dated 02/01 12024.

2. The Conservator of Forests (T), Nagpur letter no. I)e sk-
I 0/Land/C.R. 1 I 521500, dated 27 10612024,

3, The Consen,ator of I?orcsts (T), Nagpur, letter no. l)esk
l0/Land/C.R. I I 521607, dated 19107 DA24.

4. M/s, Adani Power Maliarashtra l,td. (APMI.). letter no.

APM L/GDK/2024 I 0l 6, dated 30 I 07 12024

Sir,
I'he Government of India vide lcttcr uncier rclcrence no.1 has accorded in-principle

approval subject to fulfillment of conditions. Accordingly, the Conservator of lrorests (T).

Nagpur vidc letter under reference no.2 ancl 3 has submitted the cornpliance of corrditions ot'

Stage-[ approval to this ofhce. The comp]iance report on conditions as desireci bv thc

Government of India vide lcttcr dated 02/0112024 is submitted as under:

Contlitions Conrpliance

by D.t;,'
l'brrvardcd

The legal status of the diverted lbrest land

shall remain unchanged.

Sr.
No.

l.l
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1.3

by Conservator @
mentioncd that, the user agency has submittcd
undertaking that the legal status of the
divefted forest lancl remains unchangcd.
Undertaking is attached as Anncxure I-A
(I'}age No,373)

The User Agency shall transfer tlieioilo*f The UserAgency rideffi
raising and maintaining the compel.rsatory
allbrestation. at the current wage rate, to
the State Forest De1:artment. The Schenre
rna)' include appropriate provision for
anticipatcd cost increase for r,vorks
scheduled for subsequent years.

l'he State Goverrunent shall .harg. t1.,. The User Agencylffi
Nct Present Value (NPV) of the for.est
land being diverted under this proposal
liom the User Agency as per the orders of
thc l-lon'ble Supreme Court ol. India
2VA3D008, 2410412008 and 09/05lZ0Og
in Writ Petition (Civil) No. 20211995 and
as per the guidelines issued by this
Mirristry vide No 5-312007-FC datecl

0510212009, in this regard.

Rt rhe ti,
I Value (NPV) ar the then prevailing rate,
thc User Agency shall furnish al1

r-rndertaking to pay the additional amount
of NI'V. if so determined, as per the final
dccision of the LIon'ble Supreme Court of
India.

i.5 AII the lunds received from the user As per the Compliance submitted by Deputy
agency under the project, except the funds
realized lbr regeneration/demarcation of
saf'ety zone, shall be transferred to Ad-hoc
CAMPA in-the Saving Bank Account
pertaining to the State concerned.

Thd User

Environment
provision

Agency shall obtain the

no. 4 has addresscd Assistant In.spector
General of Forcsts, Gol requesting fbr
rvaiving condition no. 1.2 mentioned in stagc_l
approval by Gol dated 0210112024. ( pagc
No. 513)

no. 4 has addressed Assistant Inspector
General of Forests, Gol requesting for
waiving condition no. 1.3 mentioned in stage-l
approval by Got dated 0210112024. ( pagc

No.513)

Conseruatol of Forest Nagpur and forwarcled
by Conservator of Forests (T), Nagprlr
mentioned that, the user agency has subnrirted
undertaking is attached as Annexure I-C
(llage No.365)

Clearance as per the
of the Environmental

As per the Compliance sirbmittcd by D.prt),
Conservator of Forest Nagpur and lorwarded
by Consen ator of Forests (T), Nagpur
mentioncd that, the user agency has submitted
undertaking is attached as Annexure II-B
(l'age No.367)

As per the Compliance submittea ty Oeputy
Conservator of Forest Nagpur and forrvarded
by Conservator of Forests (T), Nagpur

t.4

,*
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(Protection) Act, 1986, if required. rnentioned that, tl-re Llser agency has surbmitted

undertaking is attachecl as Anncxure III
(l'age No.359)

t,7 The boundary of the diverted forest land,

shall be demarcated on ground at the

project cost, by erecting four feet high

reinforced cement concrete pillars, each

inscribed with its serial number, forrvard

and back bearing and distance from pillar
to pillar.

As per the Conrpliance subrnitted by Dcputl,

Conservator of l;orest Nagpur and fonvarclcd

by Conservator of Forests (l'), Nagpur

mentioned that, the user agency has submittcd

undertaking is attached as Anncxurc IV
(l'}agc No.3l5)

1.8 The User Agency, if required, will
undertake comprehensive soil

conservation measures in the area being

diverted at the project cost in consultation

rvith the State Forest Deparlment. A
scheme of the same may be subrnitted

along rvith the compliance report,

As pcr the Cornpliance subnritted by l)eput1'

Conscrvator of Forcst Nagpur ancl lorrvarcled

by Conservator of Fore sts ('l'), Nagpr"rr

mentioned that, the user agency has subrnittcd

r.rndertaking is attached as Anncxurc l-D
(Pagc No.307)

I.9 No labour camp shall be established on

the forest land;

As per the Compliancc submittcd b-"" [)eput1

Conservator of Forcst Nagpur and l'oru'ardccl

by Conservator ol' Fore sts (l'), Nagpr"rr

mentioned that, the user agencl has subrnittccl

undertaking is attached as Anncxurc I-fl
(l'agc No.305)

1,10 The User Agency shall provide firels

preferably alternate fuels to the laborers

and tlie staff working at the site so as to

avoid any damage and pressure on the

nearby forest areas.

As per the Compliance submittecl by DcpLrty

Conservator of Forest Nagpur ancl lonvarcieci

by Conservator of i]orests ( I'), Nagpur

mentioned that, the Lrser agency has subnritted

underlaking is attached as Anncxure I-F
(l'age N0.303)

Lll l'he lbrest land shall not be used fbr any

purpose other than that specified in the

proposal.

As per the Compliance subrr:ittecl bv Deputl'

Conservator of' Irorest Nagpur and lbnvarclccl

by Conservator of I"ore sts ('l'), Nagpur

mentioned that, the user agencl' has subrrrittcd

undcrtaking is attached as Anncxurc I-G
(l'}agc No.301)

1.12 The layout plan of the proposal shall not

be changed without prior approval of
Central Government.

As per the Conrpliance subrnittcd b1' Deputl'

Conscrvator o1' I"orest Nagpur ancl'lbru'arcieci

by Conservator of Irorcsts ('l'), Nagpur

rnentioncd that, the user agency has submitted
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the State. nndertaking is attached as Anncxurc I-[,
(I'}age N0.283)

r.18 The State Government shall monitor

compliance of conditions of Forest

Clearance and shall submit in this regard

yearly report as on 3l" December of every
year,

As per the Corrrpliance subnritted by Deputy'

Conservator of Forest Nagprlr and lorrvarcled

by Conservator of Forests (l'). Nagpurr

mentioned that. the DCI] Nagpur rvill be

complied and yearly report will be subrnitted

for the same.

1.19 Any other condition that the concerned

Regional Officer of this Ministry may

stipulate, from time to time, in the interest

of conservation, protection and

development of fbrests & wildlife.

As per the Compliance submitted b1' Deputl"

Conservator of Forest Nagpur and fonl'arded

by Conservator of Forests (T). NagpLrr

mentionsd that, the user agencl' has subnrittecl

undertaking is attached as r\nncxurc I-l'
(l'age No.281)

1.20 I'he User Agency and the State

Government shall ensure compliance to
provisions of the all Acts, Rules,

Regulations and Guidelines, for the time

being in force, as applicable to the project.

As per the Compliance submittcd by Depr-rt1'

Conservator of Foresl Nagpur and foru'arclcd

by Conservator of lrore sts ('f ). Nagpur

mentioned that. the user a-ucnc1, has submittecl

undertaking is attached as Anncxurc I-\'1
(l'agc N0.279)

t.2l Crant of working permission to the extant

proposal ma1, bc considered by the State

Covernment in accordance rvith the

provisions as contained in the

MoEF&CC's Gr.ridelines dated 28.8,201 5.

As pcr the Compliance subnrittcd h1' I)cputv
Conservator of Forest Nagpur arrd fbnvardcd

by Conservator of Irorests ( l'). Nagpur

mentioncd that. thc u,orking pcr:lissiorr
granted by the State Govenrrnent in

accordance r.vith the provisions as containcd in

the MoEF&CC's Guride lines dated 28.11.201 5.

2.Standard Conditions

As pcr the Compliance submittcd bv Dcputy'

Conservator of Forest Nagpur and forrvarclccl

by Conservator of Forests (1'). NagpLrr

mentioned that. thc KML lllcs ol' thc arczr

under diversion will be uploaded in thc Lr-

grcen watch portal of FSI, beibrc handing ovcr
forest land to the user agency.

The State Government shall upload the

KML files of the area under diversion in
the E-green watch portal of FSI, before
handing over fbrest land to the user

agency,
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"l'hcl{&i(pti,ffi
pcr thc R&R policy of State Government
in consonance rvith National R&lt policy,
Government of India before the
contntencement of the project li,ork and
inrplementatiotr. The said R&R plan rviil
be monitored by tite State
Government/l{cgional Office of
MoEF&CC along u,ith indicators for
monitoring arrd expected observable
nrilestones.
'l'he User rfg.,.,cj@
in a pliasec'l nlanner after taking due care
fbr reclamation of the mined over area.'l'hc concurrent rccianlation plan as per
thc approved nrining plan shall be
exccuted by tire User Agenc;, from the
vcrl' first ;,ear, and an annual repon on
implenrentation thcrcof shall be submitted
to tlic Nodal Offlcer. I;orest
(Conservation) Act. 1980 in the concerned
State Governrnent ancl the concernecl
Itcgional Ofllcer of the Ministry. If it is
Iound fi'om the annual reporl tliat the
activities indicated in the concurrenr

proposed directly under any of the water
boclies'. 'l"he State shali ensure,that no
rvorking is aliou,ed directly under the
\,,'ater bodies.

As per the Complia@
Conservator of Forest Na,upur and fonvardecl
by Conserl,ator of Forests (T), NagpLrr
mentioned that, Il&R is not applicable as rhis
is an underground ntining project and no
surface rights are provided to User Agency.

As per the Complia,rce s@
Conservator of I?orest Nagpur and lbrwarded
by Conservator of Forests (T), Nagpr_rr
mentioned that, the user agency has subnritted
undertaking is attached as Annexurc I_N
(I'}age No.277)

As per the Complion.. ,ubn.,itt.,l-by Effi
Conservator of Forest Nagpur and,fonuvardcd
by Conservator of Forests (T), Nagpur
mentioned tirat, the user agency has submittcd
urrdertaking is attached as Anncxure I-0
(l'agc N0.275)

] reclarlation plan are not being exccuted

I 
Dy tttc uscr agency, the Nodal Officer or

1 thc conccrn nddl. principal Chief
I

I Corrservator of iiorest (Central) rnay direct
j that rhe nrining activities shall remain
I

I 
suspcnded till such time, such rcclamation

___] activiries arca satislactorily execufed.
2.4 | In rhc sr.rbsidence pr.di.tionitrdl, canGd

j out bl rhe IIT, I(raragpur, it has been
I nrcntioned' that ,No working has been

2.2
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3.Specific Conditions

3.1 t he violation carried out by NHAI in the

proposed diversion area in the fornr of

road shall be dealt appropriately as per the

existing Rules and Guidelines. The User

Agency M/s Adani Power Maharashtra

Ltd. shall obtain NOC form NI{AI belore

State-ll approval.

As per the Compliance sttbmittcci b1' ucpt-tt1'

Conservator of Irorest Nagpur and lonvardecl

by Conservator of F'orests (T')' n-agpttr

mentioned that, the Llser agency has subnrittcci l

underraking is attached as "Annexurc \/

(Pagc No.273)

Asdffi@i*r.'*,
Conservator of lrorest Nagpur ancl fbrw'ardcd l

by Conservator of Irorests (1")' Nagpur

mentioneci that the gap planting rvithin the arca

proposed for diversion lvith a nrininlum ol- 100

plants per hectors rvith an estimate providcd bv

DyCF Nagpur costing I{s. 1'46.65"500r- ( One

Crore Forty Six lacs Sixty Irive 'l'hor-rsand ancl

Irive Llundred Only) anci firnds receivecl liottr

user agency hacl depositcd to CAMPA iirnd

only through e-portal. Copy ol" thc pavrncnt

receipt of Rs.1 ,78,32, i 00/- is cnclose d at

i "Anncxurc IV (l'agc No.269)
I,

i Ar pct the Compliance submittcd br [)cputr'

i Conr.ruutor of Forcst Nagpurr artcl lbrrvarclcd

I UV Conservator o1' Forests ('f). Nagprrr

I mentioned that, thc uscr agenc)' has subttrittecl

lunclertaking is attached trs "Annexure II-C

I (Puu. No.26l)

I as pc, the Compliance submitted by' Deputt'

I Conscrvator of Forest Nagpur and lbnrardcd
I

I Uy Conservator o1' l"orests (l'), Nagpur

I mentioned that, the joint stlrvcy o1' Irorest

I D.putt*.n, & ltevenue Departntents lor

I tutr.1' nttmber 194 iclentificd as f'orcst l.and it

I was studiecl that the airstrip clocs not lhll trndcr

I the saicl stlrvey number. I"lor'r'ever. airstrip anci
I

I UuitOing encroachment has been o,bsen'cd in

I the adjacent surve y no. 195 identillcd as

I R.r.nu. Iand on thc basis of the sLlNey carried

I out o1'stlrvev no 194. Necessary instrttcticlns

3.2 The gup planting u'ithin the area proposed

for dive rsion for diversion with a

minimum of 100 plants per hectares shall

be carried out at the cost of the ltser

agency. A detailed plantation scheme in

this regard shall be submitted.

I

I

I

J.J A certiiicate indicating that the FEM

model is a 3D subsidence method shall be

submitted and the NPV shall be charged

as per surface strain predicated by the 3D

sr"rbsidence prediction model.

3.4 Since the area of air strip is locatcd at the

confluence of private and Govt. Iands, a

joint demarcation of Forest and Revenue

Departments shall be undertaken to

ascertain exact bollndaries between cited

private survey nuntbers and Government

sllrvey numbers. In case the air strip is

rvithin lbrest land, the action lbr the

removal of encroachment shall be taken

by the stati Go\,1. or the said area shall be

exclr,rcled from the area proposed for

diversion or appropriate action deemed I'rt

I

l

;
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as pcr rules

Govcrnnrcnt.
have been given to the Revenue departmeut to
carry out furthe r procedure in lirre r,vith

encroachment at survey number 195. Both the

survey numbers 194 and 195 are considercd in
the FCA proposal, Annexurc VI attachcd on
(Pagc No.189)

'l'hc User Agency vide

and 1.3 o1' Stage-l approval

approval is submitted herer.vith.

Encl: z\s above

$r

Cop), subnrittcrl for information
I)cpartrncnt. Mantralaya. Mumbai-32

Cony for information & ncccssarv action:

I . 'l"hc Conservator of Irorests ('f), NagpLrr
2. fhc Deputy Conservator of Forests, Nagpur
3. M/s. Adani Porver Maharashtra Ltd. (APML).

In vicrv o1'the above facts, the aforesaid compliance subrrritted

lerter dated 30107/2024 has requested to rvaive condition no. 1.2

and compliance of remaining conditions pertaining to Stage-l

lbr furthcr necdful action.

*,-t-^
(Narcsh Zurnrure)

Addl. Principal Chicf Conscrvator of I,'orcst.s &
Nodal Officer

Secretary (Forests), Revenue & Irorest
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Annex?rr - A-3
Government of India

Ministry of Environment, Forest and Climate Change

(F'orcst Conservation Division)

DatecJ: 1210912021

The Principal Secretary (Forests),

Govemment of Maharashtra,

Mumbai.

Diversion of 87.351 ha of forests for the Gondkhairi Underground Coal Mine project at Villagc
Gondkhari, Tehsil- Kalmeshwar, District Nagpur in favour of M/s Adani Power Maharashtra Ltd
(APML), in the State of Maharashtra (Online No. FP/MH/MIN/QRY/40824712022) - regarding.

I am directed to refer to the Government of Maharashtra letter No. FLD-3423lCR-310/F-10 datcd
21.11.2023 on the above subject seeking prior approval of the Central Government under Section 2 (l)
(ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. After careful exarnirration and

recommendation of the proposal by the Advisory Committee, constituted under Sectiorr-3 ol' the

aforesaid act and with due approval of the competent authority Stage-l/ln-principle approvul lor the

above mentioned proposal was granted vide this Ministry's letter of even no. dated 02.01.2024 sr"rb.;cct

to fulfillment of certain conditions.

In this connection, I am directed to say that on the basis of the compliance report uploaded onlirre bv rhe

State Govemment on dated 29.08.2024'Stage-Il/Final approval' of the Central Government is herehy
accorded under Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyarn. 1980 firr
diversion of 87.351 ha of forests for the Gondkhairi Underground Coal Mine project at Village
Gondkhari, Tehsil- Kalmeshwar, District Nagpur in favour of M/s Adani Power Maharashtra Ltd
(APML), in the State of Maharashtra subject to fulfillment of the following conditions:

Feiq wce

To,

Online Proposal No.:
FI'/M r{/M IN/QRY/4082 4 7 t2022

Subject:

Sir/Madam,

1. General Conditions

S. No Conditions

1.1 "l.egal status ofthe diverted forest land shall remain unchanged"

'ls#

556



a

S. No Conditions

1.2

"The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number,
lbrward and back bearing and distance frorn pillar to pillar"

1.3

"l-he User agency, if required, will undertake comprehensive soil conservation measures in the area

being diverted at the project cost in consultation with the State Forest Department. A scheme of the

same may be subrnitted along with the compliance report"

l.{ "No labour camp shall be established on the forest land"

1.5
"'l'he User Agency shall provide fuels preferably alternate fuels to the labourers and the stalf
working at the site so as to avoid any damage and pressure on the nearby forest areas"

1.6 "The forest land shall not be used for any purpose other than that specified in the proposal'

1.7
"The layout plan of the proposal shall not be changed r.rithout the prior approval of the Central
Government"

I .ll
"The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or person without prior approval of the Central Government"

1.9 "No damage to the flora and fauna of the adjoining area shall be caused"

1.10
"Any tree felling shall be done only when it is unavoidable and that too under strict supervision of
the State Forest Department"

l.l I

"The user agency in consultation with the State Government shall create and maintain alternate
habitat/home for the avifauna, whose nesting trees are to be cleared in this project. Bird's nests

artificially made out of eco-friendly material shall be used irr the area, including forest area and

human settlements, adjoining the forest area being diverted for the project"

t.t2 "The User Agency shall subrnit six monthly self-compliance reports as on lst January and lst July

of every year to this office as well as to the Nodal Officer of the State"

l.l3 "'Ihe State Covernment shall monitor compliance of conditions of Forest Clearance and shall

submit in this regard yearly report as on 3 I st December of every year"

1.14
"Arry other condition that the concerned Regional Office of this Ministry may stipulate, from time
to time, in the interest of conservation, protection and development of forests & wildlife"

1.1 5
"The User Agency and the State Govemment shall ensure compliance to provisions of the allActs,
Rules,{legulations and Guidelines, for the time being in force, as applicable to the projbct"

2. Standard conditions
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S. No Conditions

2.1
,r. ,,u,. Government shall upload the KML files of the area under diversion iu the E-green

watch portal ofFSI, before handing over forest land to the user agency;

2.2

,n. O*O Plan shallbe implemented as perthe I{&R Policy of State Government in consonancc

with National R&R Policy, Government of India before the commencement ol'the project worli

and implementation. The said R&R Plan will be monitored by the State Government/Regional

Office of MoEF&CC along with indicators for monitoring and expected observable rnilestoncs:

2.3

,n. Ur., Agency shall undertake mining in a phased manner after taking drre care lor

reclamation of the mined over area. The concurrent reclamation plan as per the approved rninirrg

plan shall be executed by the User Agency from the very first year, and an annual report on

implementation thereof shall be submitted to the Nodal Offlcer, Forest (Conservatiorr) Act.

1980, in the concemed State Government and the concerned Regional Olflce of the Ministry. Il'

it is found from the annual report that the activities indicated in the concurrent reclarnation plan

are not being executed by the User Agency, the Nodal Officer or the corrcern Addl. Principlc

Chief Conservator of Forests (Central) may direct that the mining activities shall rcmaitt

suspended till such time, such reclamation activities area satisfactorily executed

3. Specific Conditions

S. No Conditions

3.1

Violation of any of these conditions will amount to violation of Van (Sanrakshan llvatn

Samvardhan) Adhiniyam, I 980 and action would be taken as prescribed in para I . I 6 of Chapter I o 1'

the Consolidated Guidelines and Clarifications on Van (Sanrakshan Evam Samvardhan)

Adhiniyam, 1980 as issued by this Ministry's letter daled 29.12.2023;

3.2

The State Government and user agency shall ensure compliance to all conditions stipulated in the

'Stage-l/ln-principle' approval letter dated 02.01,2024 for which undertakings have been obtaincci

from the user agency and also the provisions of the all Acts, Rules, Regulations and CLridelines.

relevant Hon'ble Court Order (S) and NGT Order (S), if any, or the time being in force. including

compliance of the Schedule Tribes and Other Traditional Forest Dwellers (Rccogrrition ol lrorests

Rights) Act, 2006, before handing over the forest land to the user agency.

3.3

The gap planting within the area proposed for diversion with a minimum ol 100 plarlts per Irectares

shall be carried out at the cost ofthe user agency as per approved plantation scherne bi, the Statc

Govt. The State Govt. shall ensure that a detailed plantation scheme in this regard is prcpared and

approved before handing over.forest land to the user agency and the copy of schetne shall bc

provided to Regional Office, Nagpur for record and further monitoring rvorks in tllure.

Conv To

I Tha pi-aF /IJnFtr\ f\anqrtmonf nf Fnracf (.}nrrcrnmcnt nf l\zlrherachtrc Naonr rr'
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2. l'he Dy. DGF (Central), t{egional Office, MoEF&CC, Nagpur;

3. 'l'he Nodal Officer, Department of Forest, Government of Maharashtra, Nagpur;

4. [Jser Agency;

5. Morritoring Cell, FC Division, MoEF&CC, New Delhi for uploading on PARIVESH portal.

Your's faithfully

(Dr. Dheeraj Mittal)

Assistant Inspector General of F'orcsts

Signed by
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